J | TEM NO. 6 REG STRAR COURT. 2 SECTI ON
Xl

SUPREMECOURTOF I NDI A
RECORD OF PROCEEDI NGS

BEFORE THE REG STRAR M K HANJURA

Petition(s) for Special Leave to Appeal (O No(s). 32757/ 2
009
M S MEKASTER TELEMATI CS LTD. Petitioner(
s)
VERSUS
M D. , PRADESHI YA | NDUS. & NV. CORP. LD. &ORS. Respondent (
s)
(with appln. (s) for directions)
W TH
SLP(C) No. 25595/2011
(Wth Ofice Report)
Date : 26/02/ 2015 These petitions were called on for hearing today.
For Petitioner(s) M. Rajesh Srivastava, Adv.
M. Ranj an Kumar Pandey, Adv.
For Respondent (s) M. Ajay Sharnm, Adv.
Ms. Al ka Si nha, Adv.
M. Anuvrat Sharna, Adv.
M. H manshu Shekhar, Adv.
M. Ravindra Kumar, Adv.
UPON hearing the counsel the Court nmade the follow ng
ORDER
SLP(C) No. 32757/ 2009
Respondent No. 6 shal | be at liberty to file t he
count er
af fidavit within a peri od of four weeks wher eaf t er no
further

extension shall be given.
Signature Not Verified

Digitally signed by
Madhu Grover
Date: 2015.02. 28
11:01: 07 I ST
The Ld. Counsel for the respondent Nos. 1 and 2 has failed to
Reason:

file the counter affidavit within the period stipul ated under the
rul es.

L2/ -
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Four weeks time, as | ast chance is gi ven
ned
counsel for the petitioners to take fresh steps for the service of
notice by usual node to t he unserved r espondent
5

Dasti in addition is pernmitted to be served on the respondent No. 3
through the Ld. Standing Counsel representing the State of U P. and
on t he r espondent Nos. 4 and 5 t hr ough t he
t he
particul ars of which shall be furnished by the | earned counsel for
the petitioners within the period prescribed above.
Li st again on 7.5.2015.

SLP(C) No. 25595/2011

Respondent No. 4 has already filed the counter affidavit.

Respondent Nos. 1, 2, 5, 6 and 7 have failed to file the
counter affidavit within the period stipulated under the rules.
Service of notice is conplete on the respondent No.3 but no one has
ent ered appearance on his behalf. Viewed thus, the matter shall be
processed for listing before the Hon'ble Court, if and when the
connected one gets ready for listing.

to t he | ear

Tri al Cour t

(M K HANJURA)
Regi strar



